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By the consent of the parti!=s, the OA is taken up 
Far hearing today. 

Learned counsel for the applicant submits that he 
has sought information under the Right to Information 
Act and in view of the information available to him, it is 
dear that Answer Sheet of ·the appHcant has not been 
properly assessed and in case proper marks have been 
awarded to the applicant( he would have qualified the 
examination. Learned· counsel for the applicant further 
subm\ts that \n v\ew of th\s \nformat\on made a\la\\ab\e to 
the applicant subsequently, he wants to withdraw this OA 
with Uberty reserved to him to file substantive OA far the 
same cause of action. 

In vjew of what has been stated above, the 
applicant isJJermitted to withdraw this OA. The fact that 

· applicant ~tagitate t~e ma.tter before ~his Tribunal will 
be taken mto c.ons\derat\on for the purpose of 
condonation of delay in filing the OA .. 

With these observations, the OA stands disposed of 
with no order as to costs .. 

In view of the order passed in the OA~ no order is 
required to be passed in the MA No. 374/2008, which is 
disposed of accordingly.· . ~ · 
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